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CENTRAL AoniNISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEU oaHi

0.A. No « 699 of 1994

New Delhi, dated the 29th Now, 1995

HON'BLEMR. S.R. ADIGE» MEMBER (A)

HON'BLE OR. A. VEOAVALLI, l*lEnBER(3)

1, Shri Prashant Kumar Sriv/astava,
s/o Shri Shiv Cha ran,
Vo 4/911, Dharkhandi fiarg,
Bheia Nath Nagar,
Shahdara, Delhi,

2 .Shri Kauaijit Singh
^ s/o Shri (Late) Bal Singh,

r/o 174-A, OOA Flats (LIG),
f^jouri Garden Extension,

3. Shri Sunil Kumar Bhatt,
s/o Shri B.O. Bhatt,
B^o E-1548, Netaji Nagar,
Neu Del hi •

4. Shri Kamal Kumar \/ij>
s/o late Shri H.L. \/ij»
G-22, Nsu Seel ampur,
DBlhi-llOO 53,

) 5. Shri 3itender Singh Chauhan,
s/o Shri H.S. Chauhan,

^ 7 0/80, nam Cbllege,
New Dslhi,

6. Shri naesh Chand 3oshi,
s/o Shri Ruperider 3oshi,
18-B, Kutab Ehclay/e, Phase II,
DDA Flats, Neu Dslhi.

7 . Shri sanjay Kumar,
s/o Shri Om prakash,
A-2/8, Rana Pratap Qagh,
DBlhi-11007.

8, Shri Pradeep i4jm ar satija,
S/o Shri O.N. satija,
67-F, pocket A-1, phase III
nayur Vihar, Delhi,

9, Siri Gurvinder Singh,
62/4c, Teliuaca,
shahdara, Delhi,

10, Shri N ,S, Rauat,
Delhi Doordharshan Sandra,
parliament Street,
Neu Delhi, AppLiCA^T-;

(By Advocate; Shri A.K. Bharduaj)
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1 . Union of Indi^ through
the Secretary»
Clinistry of I & B» Neuj Oalhi.

2. The Director Geieral,
Door (ja rshan j nandi hbuse>
Neu C^lhi*

3. The Director,
•Dordarshan Kendra,
parliamait Street,
Neu [pihie

4. Shri DBepak Rai,^
s/o Shri B.D. fPi,
r/o 896, eaba Faridpur,
Uest patel Nagar,
Neu Del hi •

5. Shri \/ijay Kumar 3 harm a,
s/o Shri Kishap Kumar Sharma,
fVo 4602/1, Regharpura,
Gali No, 51, Karol Bagh, Neu Oelhi-b.

6. Shri Sri Kishan Verma,
s/o Shri Ram Dhan,
(Vo 8 96, Baba faridpur,
Uest patel Nagar, Neu Delhi,

7. Shri 3ai Kirat Singh Qhauhan,
s/o Shri B. Singh,

Gaddi Suthereshah,
Dacnana Bazaar,

Del hi,

8. Kum. Achaia saxsna,
c/o Shri K.C. Saxeia,
183, Sect. IV, (R.K. Puram,
Neu Oelhi-11 0022 .

(By Advocates Shri 8, '"all)

0 RDCR (0 RAL)

BY HON'Bt F MR. S.R. ADIG Fa nmBER (A)

RE5P0M 031TB

In this application Shri P.K. Sriv/astav® ,

and 9 others have sought for a direction to the

Respondents to quash and set aside ttve impugned

order dated 21.3.94 (Annexure A-1) regularising

Production Assistants in Delhi Daordarshan Kendra

and to issue an o rder/direction, dir acting the

Respondents to confine strictly to the select

list of eligible Production Assistantefor

regularisation as production Assistants-
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as per their oun schene and appoint the applioanta
to the posts of production Rssiatants retroopap-
tiuoly nohg uith ®hsequentiai benefits.

2. shorUy atated. the production fissistants ^
in CDordarshan Keidra. Delhi used to be appointedon the contract basis for a period of 10 days

at a Uine. Ih response to the directions of the
Tribunal the Resp. prepared a schate for reguiari-^
setton of eligible production Rssistants, and
those uho had put in the reguisi te hu. her of daya^ ^
and oa^eruise satisfied the eligibility' oshditiohs,
uere regularised in terms of that Scheme. i

3. The applicants' contention is that parsons
mffitioned in the impugned order dated 21.3.94,

were iunior to toen as per final list of sdectod:
producUon ftssistants (placed at page 27 to 52
of the O.A.), but uhile those 5 persons uere'

0 regularised vdde impugned order dated 21.3.9a,
the applicants uho uere sffiior to than uere not
regularised, uhidi action of the respondents is
arbitrary, illegal and discriminato rys

4. The Respondents hhbueveT'contend that th_9:
said list has been replaced by a subsequent
combined eligibility list of casual productlem

Assistants prepared in Danuary, 1995 based upco
the liberalised neu Schene (ftnnexuro 8-'5)«
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5. From a pa^usai of the said combinod
eligibility list of January, 1995 ue note that
"hereas applicant shri p.K. Srivastaya appears ^

SI. No.28 of that list; Shri Sri Kishap Msmf
uho IS at 31. No.1 of the impugned order
dated 21.3.94 appears at a. „o.7i pp t Hat.
in this connection Respondents, counsel Shri R.iail
concedes that the new combined eligibility list of
January, 1995 has been prepared in apcordance with:
seniority and under the ci rcun stan ce s manif es tly
it would appear that shri P 3ri^sta„o, si .Nc^a
is sailor to Shri Sri Kishan Ueima. m fapt
Shri B. tail concedes that applicants 1 to 8
uho have already bem regularised against availablp
v^cancias apg s^n in «senior to tho se men tion ed in thg

impugned order dated 21.3.94.

5- That being the position as conceded by the
Tasp. counsel Shri B. tall, the respondents should '
dhsure that the seniority of the appHpants 1 to 3
"la—vis those 5persons me, tioned in the
impugned order dated 21.3.94 is correcUy
"•aintained, having regard to the conteits of the '
Regwlarisation Schese contained in 0.5.,
coordarshan-S o.n. dated 9.6 92 a, a ' ,
am From 1- " ther ' =4 .time to time,/the relevant rules and
-atructlons.entitllng the appHpents to oonse- :
qwantial p̂ pfi ts fluutng therefiom.
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7. , That leav/as applicants 9 and lOnaraely

s/shri buruindar Singh and M.S. F^wat. The
respondents' oounsal Shri 8. tail cantsids

that in the absence of v/acancies it has not beea

possible to regularise these two atpresentj'
but they uill be regularised as and uh yacan--

cies arise. On the other hand applicSn ts«

counsel Shri Bharduaj has argued that persons

junior to then have beai reguiarised whereas

0 they have been arbitrarily excluded from

regula risation.

8, In the event that these two applicants

file a self contained rep res^ ta tion , specifyjs^ng

clearly whram they claim to be sgiior toj

the Respondents are directed to examine the

same and dispose of the claims in teCTS of the

Schen e for regul a risa tion as contained in

0,G»» Ooo rda rshan O.fl. dated 9.5.92 as amgided

from time to time (if at all) by a detail edj

speaking and reasoned order under intimation to

the tuo applicants ui thin two months from tiia

date of receipt of such representation. In the

ev0it that any grievance still survives,

uill be open to s/shri Gurvinder Singh and

M.S. RSuat to agitate the same in accordance

ui th lau.

9, This 0 .A , is disposed of accordingly.

No costs.

y' , .
(DR. A. yEOAUALLI) (S.R. AOIG/:)

K

I

R. t/oi

I^yJ flamber (3) flenbar (A


